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(d) The Management of the School 
levelled counter allegations against 
the teacher and stated that this aer-
vices were terminated as he did not 
report for duty by the prescribed 
date. 

(e) and (f). No further explanation 
was necessary as the Enquiry O:fB.cer 
had confirmed the allegations made b)' 
the School authorities. 

High Court Judges 

18'1'4. Shri Veerappa: Will the Minis-
ter of Home Mairs be pleased to state 
whether there are any High Colll1 
judges belonging to the Scheduled 
Castes? 

The Mbdster of Home Mairs (Shri 
Lal Babadur Shastri): Government do 
not keep any record of the caste to 
which a High Court Judge beloDil. 

Iroa Ore Deposits JD Andhra 

18'1'5. Shri M. N. Swamy: Will the 
Minister of Mines aDd Fuel be pleas-
ed to state: 

(a) whether Government are awaro 
of the fact that huge quantities of 
iron ore deposits exist at Koni-Jedu, 
Pemametta and in some belts around 
Addinki of Ongole Tq., Guntur dis-
trict of Andhra Pradesh; and 

(b) if so, the steps taken to tap 
these resources? 

The Deput7 MiDlster JD the MiDIs-
try of MiDes aDd Fuel (Shri 
HaJamavls): (a) Yes, Sir. There are 
large quantities of iron ore in all theM 
areas. 

(b) As the quality of the ore is low, 
there are no immediate prospects of 
explOitation. 
LoaDs to Vlq1nIa Tobacco Growers 

18'1'6. Shri M. N. Swam7: Will the 
Jifinister of FInance be pleased to 
state: 

Ca) whether any proposals have 
been received from Andhra Pradesh 
Government regarding the grant of 
loans In advance to Vlrlinia Tobacco 
growers; and 

(b) if so, the reaction of the Union 
Government? 

The MinIster of FInance (SUi 
Morarji Desai): (a) aad (b). In 1960 
the Andhra Pradesh Government had 
asked for a loan of 'ks. 2 crores for 
giving aid to the tobacco cultivators 
in Andhra Pradesh.. They were ad-
vised that as agriculturai' loans tell 
within the State field, it was for the 
State Government to sanction the loan 
assistance to the tobacco cultivators 
in Andhra Pradesh. 

Gold Deposit 

18'1'7. Shri p. C. Boro.h! Will the 
Minister of Mines and Fuel be pleas-
ed to state: 

(a) whether it is a fact that an 
expert of the Geological Survey of 
India has detected gold bearing sand 
in the ChaI'W!arh and Kali rivera Sa 
Pitogarh district; 

(b) if so, what steps are being taken 
to assess the availability of lEOld 
deposits in the area; and 

(c) what other important minerals, 
if any, have been detected by the 
experts in that area? 

The Deputy MInister of MIaeIt IIIIIl 
Fuel (Shri IlaJanavls): (a) No, Sir. 
However, the occurrence of small 
quantities of gold in the Himalayan 
rivers is already well known. 

(b) Does not arise. 

(c) None. 

"Peklne' Beriew" 

18'1'8. Shri D. C. 8barma: Will the 
Minister of Home AIraIrs be pleased 
to state: 

(a) whether it is a tact that U.P. 
Government have proscribed Issue of 
the "Peking Review" dated the 15th 
December, 1957 which contains a map 
depicting the northe11n frontlers of 
India erroneously aDd some objec-
tionable matter; 

(b) whether any action baa beeB 
taken by Government of IDdIa tD 
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coafIscate all such copies in other 
States; and 

(C) if so, the details thereof? 

The MiDister or State In the MiJds-
trr or Home Mairs (Sbri Datar): (a) 
No. The Government of Uttar Pradesh 
have, however, proscribed issue No. 
60 of the "Peking Review" dated the 
15th December, 1961, under section 4 
of the Criminal Law Amendment Act, 
11161. 

(b) 8Ild (e). The GovelUlIllent of 
India have prohibited the entry into 
India of this issue of the magazine-
under section 19 of the Sea Customs 
Act, 1878. 

~ COllece in Madras 

1819. Shri EiayaperamaJ.: Will the 
Kinister of Scientific Besearch aDd 
Caltura1 Mairs be pleased to state: 

(a) whether the Central Govern-
ment have received any representa-
tion from the Government of Madras 
to open any new Engineering Col-
leges in that State; and 

(b) if so, what actiQn has been 
taken by the Central Government? 

The MID.Ister or Selentulc Besearch 
aDd Caltarsl A1faIrII (Sbri BumaJ1Ul 
Kabir): (a) and (b). No such repre-
llentation has been received. A Re-
Jional Engineering College has how-
ever been sanctioned. The State 
Plan also includes provision for start-
ing an engineering college in the pri-
vate sector. 

Pa~t Of nea.me. Allow_ aDd 
OYertIm.e All_ 

r Shri Bhakt DarsbaD: 
J Shri ADsar BarvaDi: 

1881'1 Shrimati Subbadra IOshi: 
L Sbri IDder I. Malbotra: 

Will the Minister of I'IDaDee be 
pleased to state: 

Ca) wbetber arrears of overtime 
allowance will be paid trom Novem-

ber, 1961 to those employees whoee 
slab changes after the increase of 
D.A. from that date; and 

(b) if 1I10t, the reasons therefor? 

The Minister of Finauce (Shri. 
Morarji Desai): (a). Yes, Sir, in cases 
where overtime allowance is calculat-
ed on the basis of emoluments includ-
ing dearness allowance. 

(b). Does not arise. 

Salesmen at Custom. Boase, Calcutta 

1881. Shrimati Renu Chakranrtty: 
Will the Minister of Finauce be 
pleased to state: 

(a) whether preventive officers are 
employed as salesmen in the retail 
shop at Customs House, Calcutta; 

(b) whether Government sanction-
ed such appointments; 

(c) whether auctions are also being. 
conducted by them; 

(d) whether accounts of sale pro-
ceeds are properly maintained in the 
files and registers; 

(e) whether private negotiations are 
made with the approval of Govern-
ment; and 

(f) whether there has been 11117 en-
quiry in the matter? 

The MiBister 01 I'm- (ShrI 
Morarji Desai): (a) to (d). There has 
been no formal appointment of Pre-
ventive Officers as "Salesmen". Sales 
by retail were liried on an experi-
mental 'basis at the Calcutta Custom 
House and were attended to h7 mem-
bers of the Preventive Sta1!. So also 
are the Custom House auctions, which 
are conducted by the sta1! or the Pre-
ventive Department UDder the super-
vision of Senior Customs Officen. Ac-
counts of the sale proceeda have 
been duly maintailned. 

(e) The general orders iaauecl b:r 
Government regarding the disposal of 
confiscated goods provide tor aale b:r 
private negotiations at a fair price 
under the orders of the Collectot' COD'-




